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Rajya Sabha consisting of ten Members, 
namely: — 

1. Shri Era Sezhiya'n 
2. Shri Syed Sibtey Razi 
3. Shri Surendra Mohanty 
4. Shrimati  Usha, Malhotia 
5. Shri N. P. Chengalraya Naidu 
6. Shri R. Ramakrishnan 
7. Dr. Malcolm S. Adispshiah 
8. Shri K. Mohanan 
9. Shri Suraj Prasad 
10. Shri  Pranab   Mukherjee 

with instructions to report fcy Friday, 
the 6th August, 1982." 

The motion was adopted. 

THE ESTATE DUTY (AMENDMENT), 
BILL, 1982 

[The Vlce-Chairman (Shri R. 
Ramakrishnan) in the Chair]. 

THE MINISTER OP STATE ^N THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): Sir, I beg to 
move: 

"That the Bill further to amend the 
Estate Duty Act, 1953, as passed by 
the Lok Sabha, be taken into 
consideration." 
Sir, this Bill has a very limited 

objective. It seeks to amend the Estate 
Duty Act mainly with a view to 
implementing certain concessions in 
relation to estate duty announced in the 
Budget Speech for the year 1981-82. 

One of the amendments seeks to raise 
the exemption limit in respect of estate 
duty from Rs. 50,000 to Rs. 1,50,000, 
which is the same as the exemption limit 
for wealth-tax. For this purpose, the 
existing rate schedule of estate duty is 
proposed to be replaced by a new rate 
schedule. 

At present   the 'nil' rate    slab is 
limited to Rs. 50,000.   On the value of 

the etete in the slab of Rs. 50,001   to 

Rs. 1,00,000, the rate of estate duty is 4 
per cent and on the value of the estate in 
the slab of Rs. 1,00,001 to Rs. 2,00,000, 
the rate is 10 per cent. 

Under the new rate schedule, the 'nil' 
rate slab will go up to Rs. 1,50,000. The 
rate of estate duty in the next slab of Rs. 
1,50,001 to Rs. 2,00,000 will be 10 per 
cent, that is, the same rate as is applicable 
at present on the slab of Rs. 1,00,001 to 
Rs. 2,00,000. The rates of estate duty in 
the remaining slabs will remain 
unchanged. 

The effect of the proposed modifica-
tions in the rate schedule will be two fold. 
Firstly, no estate duty will be payable in 
cases where tho value of the estate, as 
computed after allowing various 
exemptions provided under the Estate 
Duty Act, does not exceed Rs. 1,50,000. 
Secondly, in cases where the principal 
value of the estate exceeds Rs. 1,50,000, 
the estate duty payable will stand 
uniformly reduced by a sum of Rs. 7,000. 

For purposes of wealth-tax, a house 
which is wholly or mainly used for 
residential purposes is valued according 
to the rent capitalisation method as 
prescribed under the Wealth-tax rules. 
The Wealth-tax Act also provides that the 
value of one self-occupied house owned 
by the taxpayer would be frozen, at the 
option of the tax-payer, at the value 
thereof as on the valuation date next 
following the date on which he became 
the owner of the house, or on the valua-
tion date relevant to the assessment year 
1971-72, whichever is later. 

Clause 5 of the Bill seeks to provide 
that, for purposes of estate duty, the 
value of one residential house owned by 
the deceased will be taken at the same 
value as adopted for purposes of the 
assessment of the net wealth of the 
deceased on the valuation date 
immediately preceding the date of his 
death. 

If the deceased was not charged to 
wealth-tax or the value of the house was 
not included in the net wealth of the 
deceased as on the said valuation date, 
the value of the house would 
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be determined by the Controller of Estate 
Duty in accordance with the provisions of the 
Wealth-tax Act and the rules made 
thereunder. However, if the house was 
constructed or acquired by the deceased after 
the said valuation date, the value of the House 
will be determined as on the date of the    
death of the    deceased. 

The Bill also provides that where the 
deceased was a member of a cooperative 
housing society, the value of one house or 
part thereof, allotted or leased to him under a 
scheme of the society, would be treated as a 
house owned by the deceased. The effect of 
the proposed provision will be that the 
existing concessions under the Estate Duty 
Act in respect of house property owned by the 
deceased will also become available in such 
cases. Besides, the proposed new provisions 
for valuation of one residential house will also 
apply in such cases. 

As a logical corollary to the proposed 
provision deeming the deceased •to be the 
owner of the house allotted or leased to him 
by a co-operative housing society, it is 
proposed to provide that any outstanding 
instalments of the amount payable by the 
deceased •to the society towards the cost of 
such a house will be allowed as a debt owned 
by him. Any deposit made by the deceased 
with the society for the allotment or lease of 
the house will also not be included in 
computing the principal value of the estate of 
the deceased. As the two main concessions 
under the Bill were announced on the 28th 
February, 1981, the provisions under the Bill 
are proposed to be made with retrospective 
effect from 1st March, 1981. These provisions 
will, therefore, apply in relation to the estate 
of persons who have died after the 28th 
February, 1981. 

The Legislatures of the States of Bihar, 
Gujarat, Haryana, Himachal Pradesh, Madhya 
Pradesh, Maha-rashtra, Orissa and Tamil 
Nadu have already passed resolutions under 
clause (1) of article 252 of the Con- 

stitution adopting the proposals with respect 
to the amendments under the Bill. Hence, in 
relation to estate duty in respect of 
agricultural lands situated in the territories 
comprised in these States, the provisions of 
the Bill will become applicable from 1st 
March, 1981. In relation to estate duty in 
respect of agricultural lands situated in the 
territories of other States, the provisions of 
the Bill will also apply from the same date if 
the Legislatures of these States adopt them by 
passing appropriate resolutions under article 
252 of the Constitution. 

Sir, I trust that the Bill will be supported 
by the entire House. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Nirmal Chatterjee. 

... (Interruptions)... 

SHRI NIRMAL CHATTERJEE (West 
Bengal): Mr. Vice-Chairman, Sir, this is a 
rather interesting Bill in the sense that ours is 
a socialist country, and that we declare every-
time from the housetops. Now, nowhere in 
the world, in any socialist country, is there an 
estate duty. 

It is all the more interesting because in a 
socialist country we are trying to introduce 
amendments to the Estate Duty Act in the 
direction of raising the exemption ceiling from 
Rs. 50,000 to Rs. 1,50,000, which is the 
essential point as stated by the Minister in the 
Amending Bill. Now, Sir, the argument seems 
to be quite justified, why such an amendment 
should be there. What is that argument? That 
argument is that prices have risen, the rate of 
inflation is certainly not less than three times 
since the legislation was enacted. As a matter 
of fact, Sir, we know that the consumer price 
index for industrial workers whose base is 
1960-61, has already crossed 450, which 
means the rise in prices is of the order of 4 h 
times. The legislation was enacted in the year 
1953. As the Minister may be knowing, 1953 
was one of the years, 
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and that is the only Five-Year Plan 
period, when in India prices came down. 
And from 1948-49 to 1953, the prices 
came down further. Now, on the basis of 
1953, the present price rise might be of 
the order of six times instead of 4£ times 
based on the base year 1960-61. Now, 
therefore, it seems there is a very 
convincing case that there should be such 
an amendment. 

Now I will draw the attention of the 
Minister to another fact also. Something 
else also had happened since 1953. What 
is that? First is the adoption of the 
resolution that we propose to build a 
society on the socialistic pattern. We 
didn't stop at that. We further amended it 
and declared that our Republic would be 
a socialist one. Now we should remember 
both these important facts— that prices 
have risen and we have grown from a 
non-socialist pattern of society to, first, a 
socialist pattern of society, then into 
socialism. Now in one sense I do concede 
that we are approaching socialism. In 
which sense? Perhaps you know that the 
first thing that the socialist countries take 
pride in is that they are approaching a 
situation where there will be no longer 
any income-tax in their country. The 
socialist countries take pride in the fact. 
We are also, I submit, approaching that 
kind of socialism, in which sense? 
Increasingly, Sir, in our country, we are 
trying to reduce the proportion of 
revenue collected from direct taxes like 
income-tax, estate duty, wealth-tax, etc. 
and trying to increase the proportion of 
revenue collected from indirect taxes. 
Now this is really a march towards 
socialism, only with one difference. In 
the socialist countries the range of 
income is very narrow. For instance, in 
the Soviet Union, in the days of 1936 
when Stalin was there, the differential 
between the lowest and the highest 
incomes was pretty high. In all socialist 
countries they are trying to reduce it and 
in no country    today the    ratio of the 

highest to the lowest is more than 10. Is 
that true of India? What is the ratio 
between those who are starving, those 
who are below the poverty-line, their 
income, and the income of those who 
own assets to the tune of 1500 crores of 
rupees, as do Tata and Birla. Now, in our 
country, the only difference with the 
socialist countries— perhaps the Minister 
will consider that to be an insignificant 
one—is that whereas there the income 
disparities are reducedj in this country 
they are increasing. They are increasing 
because what seems to be equi-tous in 
socialist countries is slightly inequitous 
in our country. Therefore, I deal with the 
term 'socialism' as an adjective to the 
Republic, a meaning which covers up 
capitalism. 

Now I will draw your attention to the 
beauty of the Bill in another sense also. 
What is that? This Bill has pointed out 
only that the exemption limit has been 
increased from Rs. 50,000 to Rs. 1,50,000. 
I draw his attention to another factor 
which nobody has mentioned and which I 
think has not been mentioned in the other 
House also in their debates. It is not 
merely that the exemption limit is being 
increased from Rs. 50,000 to Rs. 
1,50,000. There is an understandable fall-
out. What is that? The fallout is that in all 
the higher slab; even beyond Rs. 20 lakhs 
worth of assets there is a clean gift of Rs. 
7,000 through this amendment compared 
to the original Act. If you see the Sche-
dule, in the list of Schedule, in every 
case, starting from Rs. 2 lakhs to Rs. 3.5 
lakhs, you - are making a gift of Rs. 7,000 
to all the people upwards. You are 
making a gift of Rs. 7,000 which is 
nothing to people who own assets of Rs. 
20 lakhs or more; and yet you are making 
a gift of Rs. 7,000. Against that, perhaps 
you are charging him? How much? Only 
the othev day, you had announced in the 
House-that you have increased the price 
of wheat in the public distribution system, 
which is Rs. 12 per quintal. Assuming a 
five-member household and assuming 
that an individual consumes not more 
than 100 kg. in the 
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course of a year, you are charging him a 
sum of 60 rupees as against giving him a 
gift of Rs. 7,000 as a bounty. Now, Sir, I 
am opposed to this amendment, not 
because prices have not risen but because 
we do not want to see such enactments 
piecemeal. In the totality of the thing we 
have to consider that, on the one hand, in 
the name of resource mobilisation you 
say that you have to mobilise these sixty 
rupees even from those who own an asset 
of less than Rs. 50,000. What is an asset 
worth Rs. 50,000? Assuming that it 
fetches a 12 per cent interest which our 
post office savings bank gives, it means 
Rs. 500 per month as income. Now from 
all those people who have an income 
below Rs. 500, who are not getting any 
benefit, you will be taking away Rs. 60, 
and as bounty you will give Rs. 7,000 
minus Rs. 60 to all those who have assets 
worth Rs. 3.50 lakhs and above. 

I will draw your attention to a second 
simple economic point. By amending this 
Act, what have we done? We are making 
a gift of Rs. 7,000 to all the higher slabs. 
We are not making it even progressive at 
this level. In trying to amend it, we are 
not trying to see that the bounty at the 
lower level will be more and the bounty 
at the higher level will be less. Such is 
the kind of regressive economics that has 
been introduced via this amendment. 

Now, Sir, T may conclude just after 
indicating my opposition to this kind of 
amendment not because I deny the fact 
that prices have risen thanks to the 
efforts of the Government, but because I 
feel that taking the situation in an overall 
manner, this is combined with an attack 
on the people. You are raising the cloth 
prices and the prices of food and shelter, 
the basic human things for which human 
beings have been fighting for the last 
10,000 years, for the last 1,00,000 years, 
to justify that they are animals of a 
different kind, that they have a superior 
existence compared to other animals( that 
they can re-make nature. 

And yet today after all these years, we 
are continuously making it difficult for 
the poorer sections of the people to get 
their food, to get their cloth, to get their 
shelter. 

There is another point which I want to 
mention and then conclude. What is that 
point? The question has sometimes been 
raised, not exactly in this House, that the 
rates of wealth tax and estate duty should 
be harmonised, that they should be of the 
same level. I am totally opposed to that 
idea. I am a Marxist, but this is not only 
from the Marxist point of view. Even 
economists and Nobel laureatesr—they 
are not Marxists—say, for example. Sir 
John Hicksj also argue that if there is 
inequity in the wealth that one possesses, 
if there is immorality, if there is 
perniciousness in the wealth that one is 
able to earn in the course of one's 
lifetime, it is doubly inequitous, doubly 
immoral, doubly pernicious if that wealth 
is inherited. That is opposed further to 
productivity, that is opposed further to 
progress in any society. When somebody 
inherits, one is bound to have an unequal 
situation. You might argue in terms of all 
kinds of economic theories. If you have 
amassed in the course of your lifetime a 
particular wealth, there is absolutely no 
justification for the inheritance of that 
wealth even in terms of any economic 
theories of the United Kingdom and the 
United States. Even if the wealth amassed 
in the course of his lifetime by a Ford is 
justified, what is the justification for the 
inheritance of that wealth by Junior Ford? 
Let me submit that these estate duties are 
there in every single capitalist county 
whether called socialist or nof. They have 
such estate duties. And to what effect? 
Fords continue to live and prosper; 
Kennedys continue to live and prosper 
and inherit wealth and exploit their own 
working people and the people of the 
world at large. With these words, I 
conclude and indicate my total opposition 
to the amending Bill because the Act is 
not before the House.    Thank you. 
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STATEMENT BY MINISTER 

Blow-out in the Bombay High off-
shore field 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Now, there will be 
a statement by the Minister of Petroleum, 
Chemicals and Fertilizers Yes, Mr. Shiv 
Shankar. 

THE MINISTER OF PETROLEUM, 
CHEMICALS' AND FERTILIZERS 
(SHRI P. SHIV SHANKAR): Sir, I have 
to inform the House with a deep sense of 
anguish that a blow-out occurred at 9.30 
P.M. on July 30 on Platform SJ located in 
the southern part of the Bombay High 
offshore field in position 19 degree 26/N 
71 degree 18/E, about 100 mile= from 
the shore. There is an uncontrolled flow, 
of gas with traces of oil. 

The jack-up rig 'Sagar Vikas' was 
drilling a well on this platform into a new 
formation where the available geological 
and reservoir data indicated the presence 
of hydrocarbons. The blow-out occurred 
when drilling at a depth of about 1660 
metres. Seventy-four ONGC personnel 
who were on board the rig were 
evacuated in this dangerous situation, by 
helicopters without mishap. Despite the 
serious danger, an ONGC officer was 
able to climb on to the rig on August 1, 
1982 and switch off the generators to pre-
vent further mishaps. Unfortunately the 
well caught fire early this morning at 
06.17 hours. 

The ONGC has mobilised all possible 
resources to control this situation. A 
multi-support vessel with sophisticated 
fire-fighting chemicals and equipment, 
spares and materials together with five 
offshore supply boats, are at the  site of 
the blow-out.    A jet of 

water is being sprayed over the well to 
check the spread of the fire in the well. 
Naval ships, planes and helicopters have 
also been mobilised to provide assistance. 
Two naval ships are in position near the 
site and naval aircraft immediately 
carried out reconnaissance. Coast Guard 
personnel are also on board to control 
and monitor any pollution that might 
arise. Other pollution control devices 
have also been mobilised in case such a 
danger arises. 

The leading world experts in the 
control of blow-outs have been called in 
to assist the experts of the ONGC who 
have been working all hours of day and 
night at the site in a difficult and 
dangerous situation. Experts of the 
consultants already available in India are 
also at the offshore site. 

Blow-outs are not uncommon in oil 
exploration. In the Bombay High 
offshore area itself, a blow-out occurred 
some years ago and it was possi ble to 
control it soon. Similar blowouts have 
occurred in Narsapur, Arunachal Pradesh 
and Assam and of course elsewhere in 
the world. The cause of this blow-out will 
be investigated thoroughly just as soon as 
conditions permit. 

I will not minimise the dangers in this 
situation but can assure the House that 
whatever can be done to control this 
blow-out in the shortest possible time is 
being done. I am sure the House will join 
me in extending to the ONGC our full 
support in their efforts to control the 
blow-out successfully. 

SHRI MANUBHAI PATEL (Gujarat): 
Sir, it is a matter of great concern. So, if 
the Minister has got any information as to 
whether there is any loss of life, he 
should furnish it to the House. 

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra): No 
loss of life. 

SHRI MANUBHAI PATEL: Why 
should you say that when I am asking the 
Minister. 


